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" ~ ' © ' ....Petitioner [ 3
SheJai Parkash Pandey ' ' ' o
' : , . -..Advocate for . the . °
Shri V.K.Rao ! Petitioner(s) ‘
VERSUS

.Govt.of NCT through its Chief ....Respondent ’ 
Secy.and Ors. : ;

e « s sAdvocate - for .  tho

Shri Raj dingh Respondents.

CORAK,

. The Hon'ble Smt.Lakshmi Swaminathan, Member (J)
.. The Hon'ble Shri W. Sghu, Mg mber (A}

1. To be referred to the Reporter or not?YES

¢ .. 2. Whether it needs to be circulated to other :
* Benches of the Tr1buna17 No. :

(Smt.Lakshm1 Swamlnathan )
i ; Member (J)
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Delivl.
2. Dirsclor of tLducation,
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« ﬂpp)lccnt nas filed thisg Us being aggrievad by
the scticn of the respondsnts in not considering his eandidatura
for appointmant to the post of Trained Graduste Teach (TGT) in
varlious schools under them.
. B \
2. The applicent has stated that he nad submitted an

epplicetion for consideraticn fob aprointment teo the rost of
Fal in pursuence of the respondents’ sdveTtisement deted 27157,

In this advertisement, it is stated that the apHTlcatlons#eLeived
after 5,2.1987 will not be entertained under any circumstancze.
anri V.K.rao, learned counsel for the enpliecant, has submitted
thet. the re bFO]L'q s nave in thelr reply taken tuo objections
For not considering ths candidature of the applicant, natsly,
\ T .. - YD I, S :
{i} tnet the date af validity of the caployment <xecnenos Carpd and
a3 T e o 4. ‘
nenlis Gration : sald
AOhﬁJD not mentionzd and (i i) thet his application For the/post
i /nost
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" had not been routed through proper channel. The appl
\\Jadmittedly working in a séhool under the MCD in the post of
!’éssiatanﬁ Teacher. Learned counsel for the‘applicant.has
submit ted that-applicant haﬁ gubmitted an advance copy of his
application form to the respondsnts and also. submitted another
copy to ;he MCD for forwarding to the respondents for considere
ation. He has submitted that as regards the objection.oﬁ the
Employment Exéhange, Card No. and Regd. No, this ground is no

longer valid haviﬁg regard to the judgement of the Hon'ble

Supreme Court in Excise Supsrintendent Malkapstnam Krishna,

District AsPe Vse KoB.N. Viswerhwara Rao and others(1996)6

SCC 216. Since this ground, though mentigned, is not pressed
by Shri Raj Singh, learned'counsel for. the rQSpondents in view
of this jgdgaﬁant of the Hon'ble Suprems Court, we do not
prapose tolﬁgal uiﬁh this further. o

5. Regarding ﬁhe second groundy ﬁamely, that the applicant
had not routed his appliéatiOn through proper channel ‘i.e.

- MCD, 3Shri U,KaRao,learnad'counéal has drawn our attention te
the copy of the application Fﬁrm submitted by the applicent,
which is annaxed to his rejoinder. Shri Raj Singh,learned |
_counsel has submitted that this;cannof be taken into account
as the applicant had not mentioned these Facté in the OA itself,
Ub do not find force in the argument s of the Iearned counsel

" for the respondents because .it was only_ in the rep?y that they
have gived;the-raasons as to uhy; the candidature of the
applicant had not besen considered, Aécordingly we do not sae
any resason why ths objection regarding non-submiséion of the
application through ﬁrcpar channel'shéu‘d not be rasjected. In
the copy of the application Forﬁ, we note that the sames has

'been, Forwarded by the MCD on 3.2.1997 to the respondents.

The respondsnts have not clarified in their reply .as to the date

the
/appllcatlon .. Form which was duly oy ruarded by MCD on 3.2.97,

was received by them and in the circumstances it cannot, there fors,
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be held that the application form was re ca ived after the—tut
\\ ¥F date i.g. 5.2.1997. Shri Raj Singh,leamned counsel for the
respondents,; howsvar, submits that the applicant has faited to
mention that he had submitted an‘aduance cdpy in the OA and he
had also not mentioned that duly forwarded copy thr ough MCD
has been sent to the rBSpoﬁdents‘and, thersfore, thera is no
insction or illegality on tha'part of .the respondents in
‘rejecting the candidatur@ of the applicapt.
4o We have considered the-pleadings and the submissions
msde by the learned counsel for the parties. B no&a'ﬁrom the
documents pléced on record that thg MCD had granted® No
Objection Certificate® to the applicant which is datad 3.2.97*
ke also note from thB'COQy of the application form placed at
Annsxure R-1 to the rejoindsr that the MCD has also foruwarded
tha copy of the applicant on 3.2.19§7. In the circumstances
we sea force in the arguments of thé lsarned counsel for the
applicani that the applicafiqn form has bsen duly forwarded

through proper channel beforz the due dats i.2. 5.2.1997. Wb

are also not convinced with the arguments of the 'earned counsel

for the respondents that this has not besn recdved within the
cut off date. It is also relevant to notas that the Tribunal
by order dated 3.6.98 had cirectsd ths respondents to kesp one
post of TGT vacant till the disposal of the 0A. In the
circumstances of the caée, it appears that while the applicant
has submitted an advance copy to the respondsnts much before
56201997 and another copy of the application duly forwarded

by MCD has aléo_baen sant on 3.2.97 with ¥ No Objection
tertificate®, the plea of the respondents that they have not

received the application form routed through the competent

authority is rejected.

Se In the result the application is allowsd. The
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Tasgpondsnts are dlrected to consider the applicatian éf;ihe
\l@ppllCdﬂ* for appointmant to the post of TGT uithln 3 period
of one month from the date of receipt of a copy of this
order in accordance with lau/ﬁuleg and inétructions, with

intimation to him.
O.A. is accordingly disposed of at the admission

stage. No order as to costse.
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